IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI
PRINCIPAL BENCH

(IB)-218(PB)/2017

IN THE MATTER OF:

M/s. Incedo Technology Solutions Ltd. ....  Applicant/petitioner
Vs.
Getit Grocery Pvt. Ltd. ....  Respondent

Order under Section 9 of Insolvency & Bankruptcy Code, 2016

Order delivered on 25.10.2017

Coram:
CHIEF JUSTICE (Retd.) M.M.KUMAR
Hon’ble President

Ms. Deepa Krishan
Hon’ble Member (T)

For the Applicant/petitioner : Mr. P.K. Mittal, Ms. Nibruti Samal,
Advocates

ORDER

Affidavit of service has been filed showing that the order dated
12.09.2017 has been complied with by publishing notices of the
petition in two newspapers, i.e. Business Standard (English
Edition) and Business Standard (Hindi Edition) on 09.10.2017.
Copies of the publications of both the newspapers have been
placed on record. It is clearly mentioned in the notices that the
matter is posted for hearing on 25.10.2017. However, despite
publication of notices, no one has put in appearance on behalf of
the respondent, therefore, proceed ex-parte.

List for arguments on 14t November, 2017.
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